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(National Company Law Tribunal)
(Bench: Allahabad)
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CP No. 10/2010

Advocate, Shri Fahim Ahmad for the petitioner. Advocate, Shri O.P.Mishra for
LF.C.I. and Manish Mehrotra for the Federal Bank. The petitioner counsel is
instructed to serve a copy of the petition to the counsel for the Federal Bank by two
weeks. Further a copy of the SLP filed before the Hon’ble Supreme Court can be
made available for perusal of the opposite counsel as well as for perusal of this
court. The Counsel for Respondent No. 6 further seeks a copy of the petition by the

petitioner counsel is directed to provide the same.

The matter be listed on 24" October, 2017.
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Dated:19.09.2017 Shri H.P. Chaturvedi, Member (Juaiciai)

Typed by
P.K.Jyoti




